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The 2nd September, 2010

No. 16—HLA of 2010/49.—The Kurukshetra University (Amendment) Bill,
2010, is hereby published for general information under proviso to Rule 128 of
the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly :—

Bill No. 16—HLA of 2010

THE KURUKSHETRA UNIVERSITY (AMENDMENT)
BILL, 2010

A

BILL

further to amend the Kurukshetra University Act, 1986.

Be it enacted by the Legislature of the State of Haryana in the Sixty-first
Year of the Republic of India as follows :-

1. This Act may be called the Kurukshetra University(Amendment) Act,
2010.

2. In the provisio to sub -section (2) of section 11 of the Kurukshetra
University Act, 1986 (hereinafter called the principal Act), for the figure "65", the
figure "68" shall be substituted.

3. In the proviso to sub -section (2) of section 11-A of the principal Act,
for the figure "65", the figure "68" shall be substituted.

Price : Rs. 5.00 (6717)

Short title.

Amendment of
section 11 of
Haryana Act 28
of 1986.

Amendmentof
section 11-A of
Haryana Act 28
of 1986.



Repeal and
saving.
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4. (1) The Kurukshetra University (Amendment) Ordinance, 2010
(Haryana Ordinance No. 1 of 2010), is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act, as amended by the said Ordinance shall be deemed to
have been done or taken under the principal Act, as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

The Universities are established to disseminate and advance knowledge
by providing instructional and research facilities in such branches of learning as
it may deem fit and the Vice -Chancellor is the principal executive and academic
officer of the university and exercises general supervision and control over the
affairs of the university and gives effect to the decisions of all the authorities of
the university.

The Pro Vice -Chancellor is an officer appointed by the Chancellor who
is not below the rank of a Professor and exercises such duties as are assigned to
him by the Vice -Chancellor.

The provisions regarding the appointment of Vice -Chancellors and
Pro Vice -Chancellors in the Acts of Kurukshetra University Kurukshetra, Maharshi
Dayanand University Rohtak, Chaudhary Devi Lal University Sirsa and Bhagat
Phool Singh Mahila Vishwavidyalaya Khanpur KaIan (Sonepat) are essentially
the same with maximum of two tenures of three years each with the maximum age
permissible being 65 years.

For the effective administration of the universities and to retain eminent
and seasoned persons, it is proposed to increase the superannuation age for
Vice- Chancellor and Pro Vice -Chancellor from the present 65 years to 68 years.

Hence, this bill.

GEETA BHUKKAL,

Education Minister, Haryana.

Chandigarh :

The 2nd September, 2010.

SLTMIT KUMAR,

Secretary.
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